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ORI GINAL APPLICA’I'ION NO. 938/70

APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT, 1985,

Bama Deva Prasad Sinha,
PUne. .. ‘

V/s

1.Union of India,

(Ministry of Information
& Broadcasting), -
New Delhi. ”

2. Secretary,
Govt.of India,
Information & Broadcasting
‘Shastri Bhavan,New Delhi-1.
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Page Nos.

1. ) Application eoe

2. Annex I & II. Transfer order of the

applicant with telegram) dated

9th and 11th april 1990.

3 Annex III~ False T.A.Bill by Shri

B.M.Tamboli,Jr.Steno Gr.III.
dated 3-2-1989

4 ~Anneéx IV~ Salary attachment

of

Shri B.H.Tamboli. dt.  20~2-1989

1 to 6

,

7 - 8

9~ 10

11

5. Annex Ve Suggestlon(Letter) for Deptt,
enquiry against Shri B H.Tamboli

dated 27-2-1989

6. Annex VI. Transfer order of Mr . Tamboli

to Pune frorp Bangalore,

Advocate for the &pplicant.

For use in Tribunal's Office.
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" None present for thé-applicant.'é

None present for Respondents.
Today the matter was placed before
the Deputy Registrar for filing
reply of Respondentgﬂ . '

Notlce dtd 30.4, 1990 lssued to
Reagg dents has not been recelved
back setved or unserd,

e may await for service of
notice on Respondent Nod1,

Call on 13«8-1990 for reply
and further directions

No notice to either side?

vL”J
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Regxstrar

Neither the Applicant nor ‘
his Advocate is present. t

Nobody is present on behalf
of Respondents , as notices
issued to them hascnot’received |
back served or unserved.

Issue fresh notice to
the Respondents to file thew
reply w1th1n 3P days from the ,
date of baewsd of the notice !

failing which the matter will l

be proceded ex~parte.

Adjourned to 19.10.90 !
far further directions. :
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OA 238/90
Dates: 19-10<90 fié

Neither the apprlicant .nor
his advocate is present.
Nobody present on behalf of
the respondents, Fresh
notice dated 19-9.90
was issued. Acknowledgement
has not been received
so far., Await service of
notice, Acdjourned to
22-11-90 for reply and
directions,
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None present for either
side,

Notice dated 19,9,90 . L
has been served:on Respondent” . |
No.2, but notice issued to ”
Respondent No. 1 has not yet
served,hence adjourned to
17.1.,91 for reply and further
directkons,’

Issue fresh notice to
Respondent No.l.

-,
1
~, .
\
e s e e~ .



Eevedins JHET L
| LB db} )g1;7<10 1pfu%<“n«\

oo Mﬂ&kidﬁﬁﬁp4 6i~§ﬂqu*?\\~

e SN S

{*‘“M i§ Cancatred Yo
W g (0( |91 |

P

e e - -, mm——— ——

Date: l7,l.9{

Neither the Applicant
his Advocate are present,

Mr, V,M.Bendre for Mr,
P.M. Pradhan Advocate for the
Respondents,

Mr, Bendre pray% to grant,

time for filing reply,
Adjourned to 22,2,91
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for reply and further directic -
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Date: 22,2.91

-----———--c———-

Neither the Applicant nor
his Advocate are present,

Mr, V.M.Pradhan for Mr,
P.M. Pradhan, Advocate for the
Resp ondents,

Mr, Pradhan prays to
grant time for filing reply.

Adjourned to 20,3.91 for
reply and further directzggsai'
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o A 238[90.

Date H 20 1_0_-1_-22-]-_'.

Neither the applicant nor his
advocate are present,

Mr, V .M. Bendre, Advocate for

Mr,P.M. Pradhan, Counsel appears for

Respondents.

. Place this matter Wefore the
Tribunal for orders on 16.4.1991

No notice tdveither side.,

&

Registrar,
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